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INTRODUCTION 

I, the Chairman of the Public Accounts Committcc having been autho- 
riscd by the Committcc to prescnt the Report on their behalf, present lbis 
Forty-second Report (Fourth Lok Sabha) on Audit Rcport (Civil) 1968 
and Appropriation Accounts (Civil) 1966-67 relating to the Ministry of 
Transport and Shipping. 

2. The Appropriation Accounts (Civil), 196667 together with the 
Audit Report (Civil) 1968, was laid on the Table of the House on tbe 3rd 
April, 1968. The Committee examined the paragraphs relating to the Mh- 
isbry of Ttansport and Shipping at their sitting held on the 4th July, 1968. 
The Committee considered and finalised this Report at their sittings held 
on the 19th November, 1968 and 25th January, 1969. Minutes of these 
sittings of the Committee form Part II* of the Report. 

3. A statement showing the summary of the main wnclusions/recom- 
mendations of the Committee is appended to this Report. For facility of 
reference tbese have been printed in thick type in the body 01 tho Report. 

4. The Committee place on record their appdation of the aoaistarrce 
rendered to them in the examination of these accounts by the ComptroIfer 
and Auditor General of India. 

5. The Committee would also like to express their thanks to the otn- 
cers of the Ministry of Transport and Shipping for the co-operation extend- 
ed by them in giving information to the Committee during the course of 
their evidence. 

New DELHI; M .  R. MASANI, 
February 6,  1969. Chairman, 
Magha 17, 1890 (Saka). Public Accounts Committee. 

:Not printpd. (0.- cyclostyled copy laid on the Tabh of the House and five 
mpln placed m Parh~ment Library). 

(v) 



I 

MINISTRY OF TR.4NSPORT AND SHIPPING 

Audit Report (Civil) 1968 

Government of India sanctioned construction of a lateral rood 
miles long from Amingoon in Assam to Bareilly in Uttor Pradcsh. The total 
estimated cost is Rs. 110 crores. The lateral rood portion consisting of 
National Highway and State Roads memuring 425 miles falling in Uttar 
Pradesh (estimate Rs. 38.80 crorcs) is being constructed/devclopcd by the 
State Government to whom thc cxpnditurc on construction/dcvclopment of 
State Roads is rcimburscd by the Ccntrul Governnient as grants-in-aid 

1.2. Thc Govcrnmcnt of lndiii had obtained ccrluin items of machinery 
dircct and supplied them to thc State Government between February, 1965 
iind February. 1966. In November. 1966 the State Gnvernment's Addi- 
tional Chief Engineer (in charge of construction of this road) reported to 
the Govemmcnt of India that 69 items of plant and machinery thus supplied 
by them, such as air compressors. generators, stone crushers. ctc. costing 
Rs. 19.41 lakhs had not been put to any use and might not be needed even 
if the work was takcn up in full swing. 

[Paragraph 76 of Audit Report (Civil),  19681 

1.3. During evidence. the Committee were informed that the original 
'estimate of cost of the lateral road project was Rs. 11 1 crores. Apart 
from 292 miles of road alrcadv constructed, the project envisapd new 
construction/improvement of road aggregating 966 miles as under: 

U. P. . . . . . . . 425 milcs 
Bihar . . 387 miles 

Di'cst Bcngal . 92 miles 

Assam . . 62 milcs 

The Committee were also informed that xuachinery worth Rs. 825 lakhs 
was purchased and supplied to these four States for the execution of 



tbe project and &at mactriaay valued at Rs. 282 l a b  had bacn dco- 
lrrod surplus by three of tbc four States as under: - 

- 
Imported Indigenous T d  Imponal Idgenous Total 

(Rupees in trltht) 

1.4. The Committee enquired on what basis the requirements 02 
mrrhinery were assessed. The Samtary, M i  of Transport and 
Shfppine sspliod that in 1964, whea the project was undertakes, 
it wu planned to complete it on a priority badr in three years. Thir war 
the quiremeat to meet the minimum strategic needs and the Border Koada 
Dcvdopment Board was a h  con&. The technical opinion and judge- 
ment war that if the project was to be executed in three years, a certain 
range of equipment was required. The Committee then drew the attention 
of the witness to the fact that over 70 per cent of the equipment purchased 
for U.P., 57 per cent of that purchased for West Bcngal and 12 per cent 
of the equipmeat procured f a  Assam, had turned out to be surplus. The 
witness stated that "the quipment was planned on a more or less coma- 
Vrtivc basis Zm the stipulated period of completion". In 1966-67, it was 
decided that the project should be downgraded ia priority and dowed down. 
"It is really in this slowing down of this programme," he added, %at the 
mupluses have arisen." In reply to a further question, it was stated that 
the downgrading of priorities was made in August, 1966 due to finaacirt 
kingmcy and the cumomy drive that was omsaqueatly launched and tbe 
oven11 change in strategic situation. The Committee then enquired what 
the modified timc-schcdule for the project was. The witness stated that 
the modified time schedule had not yet bean determined and that it was 
dependent on availability of finances. In a note subsequently submitted on 
this point, it has been stated by Gwernment that at a muting held on lOtb 
May, 1968 between the Deputy Minister in the Ministry of Transport & 
Shipping and the Minister of State in the M i  of Finance, it was d a  
cided tbat "he scope of the project should be reviewed afresh and a firm 
overan estimate prepared to complete it in such a way that the expenditure 





(ii) to micw the cxtent to which machinery has beqj put to p p r  
use a d  suggest measures for optimum iw of surplus machinery; 

(iii) to evolvc a proper procedure for transfer of machinery from tbc 
Central Government to the Statc Governments; 

(iv) to cxaminc the existing arranpcmcnts for accountin& maintc- 
nancc and repairs of machinery allottcd to the State Govern- 
nrcnh and suggcst improvements; 

( V  1 to cxamine the criteria for declaring equipment as surplus, tbc 
methods of d i s p s ~ l  of surplus machinery and examine the 
possibility of creation of a ccntral cell for maintenancc of ma- 
chinery during pcriods when they are surplus. 

I h c  Commitccc was asked to submit its rcport within a pcriod of three 
months, but owing to unavoidable delays in thc progress of its work and 
the rctircrnent of thc Ctdrman und onc of its members. the question of its 
rcconstitutian had to bc takcn up. The Cornmittec has k c n  reconstituted 
on thc 7th (ktohcr. 1968. Thc tcrnrs of rcfcrcncc of the Committee are: 

(i 1 to cxaminc the arrangements for planning the procurement and 
purchase of the nlachinery for National Highways. IDA. Lateral 
Roads. Emergent Roads, Strategic Roads and such other Road 
programmes within the purview of the Ministry of Transport 
iind Shipping ( R o d s  Wing) and suggcst improvements therein 
to the cxtent requircd. 

( i i )  to cx;lm:ne the cxistinp nrramgenicnts for transfer of the machi- 
ncrj fril.:r the Central Government to the State Govenunent(s) 
and si~ggest an appropriate procedure for the same in future. 

(iii) to review the extent to which such machinery has been put to 
proper use on Ccntral Road Projects. 

(iv) to exumine the arrangements for the proper accounting. main- 
tenance and repairs of machincry allotted to State Govm- 
mcnt(s) for use of Central Road Projects and suggest im- 
provements wherever necessary. 

(v) to cx;~minr the cxiztinp procedures (accounting and o?herwisel 
for generation of thc necessary resources for the proper main- 
tcnnncc and stomp- of thc machinery both during i ts use and 
mn-use; 

dvi) to examine the critcria for declariny such equipment as surplus, 
as related to Road proqamrnc(: for which they have been pro- 
cured and the methods of disposal of the same by transfer or 
,otherwise after such declaration. 



(vii) to cJuminc the possibility of creating a Central CcU for the 
maintenance of the machincry during periods when they are 
declared surplus till such time as they arc utilized on other pro- 
jects. 

(viii) to suggest measures for the optimum utilization of thc surplus 
machinery on the road and bridge works in future. 

The ncw committee is required to submit its report within a period of six 
months. 

1.6. The Committcc rnquircd whcther, aftcr i t  C ~ C  to Government's 
notice that machincry was becoming surplus, any steps were taken to cancel 
the pending ordcrb. The r~prc~ntiitivr. of thc Uinistry rcplicd. "Whcnevcr 
the contracts could he cancellcd. thcy were cancellcd after consulting the 
Law Ministry." The Committee ashcd for a ncNc on the p i n t  whcther, when 
the scope of the project underwent a change. Government anticipated that 
machinery would become surplus and if  so. what specific action was takcn 
by them to cancel the pcnding orders or to divert the machincry elsewhere. 
The note has been furnished. In thc notc. Government have stated that 
the value of orders pending. at the time thc project underwent a change, 
was Rs. 497 Iitkh~. The question of cancellation of pending orders/ 
Indents was takcn up with the D.G.S. R. D. and ordcrlindcnts for various 
items valued at Rs. IS2 lakhs wcrc c;~ncclled iis under:- 

- - . -- 
No. I?utimatcd 

a,ut 
(KI. in lokhs) 

.. --. 
I. Pile Driving liquipmrnr . . b< (3.03 

2. Sheath Mctol Strips . . 200 tons 6.00 

3. Sheath Making Macliinc~ . . 16 o.4X 

j. iIigh I'rsssure Grouting I'umpr . . 2 1  2 40 

5 .  Hot Mix Plmt 4 12.00 

6. Paver Finisher 2 3 . 0 0  

7. Diving Equipment , . I 50 0.75 

8.  Bitumen Pressure 1)iutributors . . 6 3 - 3 0  

g. Chip Sprradcr., . 18 9 .  Cf7 

10. T n a o r  1)ozcru . 20 30.00 
I I. Converton 9 0 .44  

120.37 
Spare at 2o"S . . . 24-07  
Transport,lt ,111 Charges 2- r,'z . . 3 . 6 1  
Contingcnw, 3'3,; . 4.44 

TI ITAI. . 152.49 - - -  - - -  . . . ._--  _ - -  - 



Out d the surplus machinery thc foUawing have b#n transferred to 
other propcts: 

Machinery No. Frm To whom transfrrrd 
transferred 

4 LRP W.B. Totiwin and P a d i p  
Hubour P m J c a s .  

Mobik~nner  . 30 LRP W.R. Boluro Steel (u Nor.), 
and B i h r  Sar tg ic  Rods, Ra- 

irrthm, Mdro Nlgr- 
hnd, orkna nnd U.P. 
Gom. ud Vinhnhprt- 
nurr Port Trust ( I  No. 
ach). 

LRP U.P. Rnjasthnn Smte P.W.D. 
d 

L Bihar 

In a suwuont written nott the Mm&q bave fudshcd two statements 
showing the orden pending in August, 1966, both for indigenous and 
imported machinery which rn g i m  in A- I to the Report. It 
would be s e n  therefrom that orders for indigmaus equipment and 
machinery of the value of Rs. 53.44 lakhs were wt cancelled. 

1.7. Aa regards the imported equipment (Appendix II) out of the 
total value of equipment and machinery of Rs. 31 1.03 lakhs, orders were 
cancelled in respect of machinery of the value of Rs. 30 lakhs. Orders for 
the machinery and equipment of the value of Rs. 8.62 lakhs were naC 
d s d .  

1.8. Explaining the steps taken to reduce the cammitments on the p m  
ject after the project was downgraded, Gowrnrnmt have stated in the note 
tbat on 1st August, 1966, the State Govcmm~~~ts were telegraphically ad- 
vised not to enter into fresh contracts or commitments and explore a11 
avenues of saving consistent with contractual obligations. On 20th O c b  
ber, 1966, the State Governments were given instructions that "the ex- 
penditure on new works as well as on maintenance works should be post- 
poned whenever possile" and the overall expenditure on all unavoidable 
works should be kept welt within the redud allotments made. On 5th 



June, 1967, the instnrctioas to avoid commitments and bfmg down 
existing ones were again telegraphicaliy reiterated. 

1.9. Tht Committee dahd to know whether, Ppan from the two 
tekgrarns dated the I st August 1966 and 5th Junc, 1967, which were isswd 
to the State Govemmcnts consequent on the downgrading of priority for the 
Lateral Road Projest, any other lcttcrs or communications were s6nt to 
tbem specifically on the subpct, with puti~ular rcfercnce to the review of 
the existing machinery rendered surplus to rcquircmcnts a d  to cancel out- 
standing orders for machinery nnd cquipnwnt. In reply, the Government 
have stated "the rcquircment of machinery for the construction of the La- 
teral Road was asscsscd by the Koeds Wing of t h ~  Ministry of Transport 
and Shipping on the biuis of volume of work that was required to be done 
on the project. The position of procurement of muchinery was also re- 
viewed twice by the Government While in the cnsc of cennin items their 
quantity was reduwd. in the case of othcr items the indent sent to the 
D.G.S. & D. was cancelled. In view of this, the necessity of addressing the 
Sate Governments a h u t  the review of the machines did not arise." 

Evmtually machinery and equipment of the valuc of Rs. 282 lakhs 
was declared surplus as under:- 

Rs. 15470 lakhs 127.35 lakhs ? 

1.10. The Committee dreu the attention of the representative of the 
Ministry to a report that in onc of the States, U .P., the machinery was 
lying in the open and asked what arrangements had been madc for the safe 
custody and maintenance of equipment declared surplus by the State. The 
witness replied that the State Governments were the agnts of the Central 
Government for purposes of construction and were also charging the Cmt- 
ral Government agency charges which included the expenses for mainten- 
ance of equipment. He added: "The responsibility for the upkeep of the 
equipment or. when it is not in use, for its maintenance till it is actually 
transferred to some other place completely rests with the State Government 
and I take it that, as responsible agencies, they would be fulfilling their ob 
ligations." In a written note, the Mmistry have stated that for the safe 
custody and protection of the surplus machinery, workshops and parking 
sheds havc been constructed in the various States. Engineers have also 
been posted to guide the concerned executive authorities in the mabter of 
safe custody and mainten:~rce of the machinery. "No reports of damage or 
theft in respect of the surplus machinery have been received so far from any 
of the State Governments". 



1.1 1. Tbc Committee find that thc high powcred Study Team which 
had examined the prqrcss of thc 1.atcral Road Pro)cct had observed inter- 
ufia in thcir Kcpxt (Scptcmber, lYr ,X I that "these machines seem to have 
been lying unwatched and exposed to weather as they havc not bcen uKd 
so far and arc not to he used alw In  the cxccution of the remaining work 
in questitm. . . . . .The problem. thcrekre, has to he viewcd from a broader 
angle and with a uniform policy in view. Ouitc a Iiirge wm has been in- 
vested on thesc m;rchincs. Protection from weather. piifcmge iq definitely 
warranted to savc thcsc machincs from serious deterioration and loss. In 
thc first instance. thc Ministry miry nq~tnitin the actual requirements of each 
State in !hi\ rmpccr and prtxc\\ it further ;is an indepcndcnr and conwli- 
d n t d  caw." 

1.12. 'I hc Cuninilttec c.nquircd :ihliil thc poprcss made In thc conr- 
truction of roads and wanlcd to know ~ h c t h s r  after the earthwork on thc 
nwds hrtd ham coniplctrd nlctallinpr had hccn done to cnsurc that the earth- 
wcxk alreedy coniplctsd wits not washcd au;ly The rrprcwntative of the 
Ministry st:r&d. "Wc do rcsl~w that we chould have the nlctiil laid on thc 
c;trthwork quickly untl ~n I I I : ~ .  but duc to con<traint on resources, i t  v n ~  
not ptasiblc to cntcr into new contracts. Thcrcforc. the work of laying the 
stone nictal has hecn ritther  do^. But wz ~xpcct  to progress with it during 
the coming year." In written notc thc Ministry hnvc firnher cxpliiined 
thc podtion a s  follows: 

1 .I 3. "In U.P.. out of 425 miles. 37 miles haw bcen completed upto 
thc stagc of black topping. In Bihar. the widening to 2 lanes of Mumifar- 
pur-Barauni scction covering a lcngth of 68 miles has been completed. In 
thc remaining lcngth of thc Lateral Road in all the four Statcs. i.r.. U.P., 
Rihar. West BcngaI and Assam, there is practically no mile where progress 
an earthwork is 100 per cent complcte." 

1.14. " A s  the cnrthvorl for thc cmbankn~ent was to he done undcr 
controlled conditions. it had k e n  planned that the road structure, including 
metalling should follow soon aftcr the subgrade level had been reached. 
Whcn the work is in full swing again. the same phasing would he followcd. 
if hnds  arc made available well in time and regularly." 

1.15. l l t e  Committee fiad it bard to m d  how, after having 
anbsrted w tbe consbuction of a lateral madway oa a priority basis in 
1%3 and entered into commitments. Government c o d  abruptly decide m 
1966 to downgrade the priority and virtually suspend farther work oa the 
pmfect. In the resalt, the r o a h y  has came op in unconnected stretches 
md in several d o n s  had not progresstd beyond tbt atage of earthwork 
which, m t  W i g  metalled, could well be eroded by the rains. Tbe Com- 
mittee also aate wilb concern that out of macbimery and tqoipment worth 



k IUS Mb orlacl for t& project, dmt om-third of tbe machinery a d  
d tbe rrSlK d Rs. 282 hkb ( E a c t q  imported machinery of 

tk valm d Rs. 154 hkb) has dmdy beea rmdcred surplus, It is evident 
tbat orlarr far tk qsipaneat and rnaclrinery w m  plrcrwl without tborougb 
rsd dcMkd i. consultation with the State Governments. 
Rc Cammittcc araaot help feeling that the wbok project, in fact, was 
ph.scl h haste and without a careful assessment of the long-term require- 
mh \-( +vis arailahle murces. 

1.16. Wlmt the Committee find parlicularly distressing k tbt fact (h t ,  
t h e  Govanmeet decided as early as August, 1966, to don down t b  
project, it was not till May. 1968, ix., after the Audit pumgmph on the 
a s e  qpemed, that Govmment took up the question of salva$ng tba 
iavcstment i. the project. A Study Team war then appointed to study 
)roposlL for completion of the project at the minimum polrsiblc cost. The 
Committee feel that a dccidon in this regard could ac!l hvvc betin tPkm 
by Cmemmmd h August, 1966, wben they downpdcd the pridty of the 
pojrct. The Committee note that Government have now accepted the 
rsca~llgendotions of the Study Team that an dditional rmollnt of Rs. 29.62 
crore~ sbooki be provided for the project during the next three years to 
co-e it by 1970-71. l'b4 Committee would like Govcmmcnt to emwe 
that tbe project is now completed on scbedole yo that no portion of tbe 
expeDditure of RE 43.7 crores already incurred on the project is rendered 
idlllal~&s. 

1.17. The Committee note tbrt, apart from three communicatiohs 
ad- to tbe State Governments in August, 1966, October, 1966 and 
J l w ,  1967, advising them to avoid new commitments on the project and to 
prone existing ones, no steps were taken either to wcertain how much 
arscbhrery bad become surplus or to ensure the proper upkeep and mointe- 
nrace of the surplus machinery till it could be gainfully utilised. Govcm- 
maat apparently failed to consider the problem till 1968, when 
they constituted a committee to go into this and other ancillary questions. 
Tbe Committee cannot help feeling that Government did not show the came 
enthusiasm for putting the machinery to use as they did in buying it. 

1.18. The Committee note that out of orders for machinery and equip 
ment for Rs 4.97 crores pending at the time the project was down-graded 
h priority, Government have been ablo to cancel orders for only Rs. 1.52 
cmres. The Committee would like Covcrnment to examine in detail how 
bcst the standing commitments in this respect could be got uvcr, keeping. 
b view the cbanged requirements and financial implications. 

1.19. Government sbould rtso cansidcr how the machinery already 
prrbrscd or in tbe process of sopply could be diverted to MnCul u s e  



1.23. 6 out of 7 road works connected with construction of National 
Highway N o  1 1  executed by the State Government of Rajasthan on an 
agency basis, allotted to the Bharat Sewak Swwj in April and June, 1963, 
were left incomplete in May-July, 1965, 9 to 21 months after the expiry 
of the completion dates stipulated in the respective contract agreements. 
The seventh work was not taken up for execution. All the works had 
to be got compldad through other ageacies during 1965-66 and 1966-67, 
at an extra expenditure of Rs. 1.49 lakbs. 



1.24. 1. thc terms of the contract agreematts with the State 
Government, the Samcrj nndcrad iwlf liabk to pity ;i ~nPximun penrhy 
of Rs. 1.04 1&hs ( 10 per cent of thc cstimated cost of the works amount- 
ing to Rs. 10.40 lakhs) for failure to complete the works within the 
stipulated period, ;;I addition. the extra c.tpcnrlittrrc of Hs. 1.49 l a k b  
i n c u d  in getting the works compkted ihroa$ other agcncics could have 
bcan rccovcrcd from it. The Stcrtc Oourn~mcnt. howvcr, imposed (in 
January, 1966) prn:ilty calcul~ted at 2 per ccnt of the estimated cost of 
works amounting to Rg. 10.791 only; it alw ortlwcd waiwr of the r e  
covey of cstra expcnditurc of Hs. 1.49 Inkhs on t l~c  grmnll that the 
Samaj. which was a volunt:rry orpnisa!im cnjuycd "ccrt3in !riivileg~~", 
such as. non-payment of earnc5t money and security deposits. ctc. 

1.25. \udit brought thc ca.c to the noticr' of tllc Govcrnn~cnl of 
Indi:! in Ma!. 1967; thcir rCrn:lrks wcrc svaitcd tJunuary. 1968). 

[Par~grnph No. 77 - - \!.Jit Rcport (Civil I .  19031 

1.20. l'hv Committee pointed out thirt the Rojnsthan Govcrnmcnt 
look up the construction of thc r o d  as .)!I .+nt of t!rc Governnwnt of 
Indi;~. .As the Govxnmerit of India werc 1 1 1 ~  p:inzip:~l,. they were uilcct- 
e d  by the decision of the State Government to waive the recovery of cxtrcl 
expenditure of Rs. 1.45, lakhs and to sc:ilc down l l~c  pcridty fro111 Ks. 1.04 
4aA!is to Rs. 20.791. Thc Con1n;ittec en;lwrr.d wl~cthcr thc <'c:ltr;ll GOV- 
cmixn! werc consulted by thr 'Statc Government k f o r c  thcsc dispcnsa- 
tion:. w r c  given. T11c witnr - , - . I , . .  ;ncd the Committee that thc case 
"came to our not i~c  only uh a !  v.: saw the Audit para." Thereafter the 
Governnlcnt of India urotc i ! ~  S ~ R C  Government asking for "a corn- 
plete report." 'i'lx dccision , : : ~ m r d  to the waiver was tiikcn by the 
Raja;than Gmcrnmcnt in J;:r : ,  ,I!, 1966. The witness a d d d :  "They 
ha1.e titken thc stand that, uniicr the cnistin; ; ) IUX~~II 'CS ,  whcrc 1hc Stale 
Govcrnmcnt XI:; as thc a p t  of fht. Cmtral Ciovcrnmmt and where they 
arc the re~~pnsible  pi~rty in rcpard to an:/ ~ i i i p~ (~ '  .xIiic:i arises in reg,?d 
to m y  contract, they have the r i a l  to  take any iiction which may bc 
necwary in terms of the contract." Tfic wi~i~css st:~!cd further: "This 
pcnitii~n is extremely unsati~factory" and proccedcd to say. "This thing 
has been taken u:, as a p r t  of overall sxcrcis!: i n  rcgucl to Ccntrc-State 
relations about the functioning of State 0.s~crnnwnts ;IS agcrits for the 
Centrc and also the other problcnis of the State Governments exceeding 
tkr provisions which we makc in thc budget cvery year." Elahorating 
This p i n t  further he stated: 

1.27. "Actually. we have come across varii)u.; situaticwc; where be+ 
muse of the budgetary constraints, we restrict the budget provision for parti- 
cular States. But the entire accounting proccdnrc is such that it is direct- 
ly dekted to the Cerrtre in spite of the recom~nendations made by an 
earlier Public Accounts Committee that a*: 41ould !:ct monthly reports 
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from the Stale Government w as to ensure that the amounts are kept 
within the budgeted provision. We are not gcttvtg this information and 
a number of Stater incur ~ X W S S  expcndirure in rugard to claim5 aim; the 
Statc Governments sometimes act in a way tvi~ich ;ruj b~ Jctnm~ntal  t o  
the Cmtre. So. ue iire rc-exan~ining 1)1; cntiit- qtre4fim crf the exiiitlng 
arrangcnicnt bctwecn the C'cntre and the Si,~tc\ H 11 h .I t icw to ( a J tighten- 
ing up the procedure reprding the budpt expenditure king limited to the 
budgct pan t  arid I h )  Ensuring that thc S:,~tc ( I ~ R Y I  nr,lzt~t take our con- 
currcncc before rcuwtinc t t r  cievi:ttirrn~ frtrrn thc contract5 Ic;rding to addi- 
titmi11 central liability. 

Tllh wcond aqr:cl is ; t l w  hcln;: c\ I-11i11c.l i n  co:!\ult.ltilvi uith t h e  
Minktry of 1 . w .  

1 The ('cmnlittzc cnquirccl whcti~,.;. (ro3.;z~.:~riic:rt /;all . t r k ~ d  Gov- 
cr~mcnt  of R;~ja\rh;~ti to p;iy thc anic~unt 01' K-. 1.4q I;~kh,., u.;~ivr'd b!, 
thcnl. In :I \wit~c!i note, thc Mini\tr! of -I-r;~nsporr ;inti Sl~,:ppin~* ~ I : I ~ L -  

stated t h ; ~ t  C;ovcrnnil.nl cd K;~j;~sthan wa\ :I .kl-tl  c111  [!I: '.)*I1 Octobcr. !%S 
to refutrti the amoullt invtdved. The (3 ~ . ~ ~ : ! ~ i l l i 1 ~ ~ I I ~  of  lt.!i:~..!~;-,r: ~ . ; i \  ;Jso 
rcniindcJ on tlic 3 1st Dccc~!ihcr. 1 OhS ~ ~ l c ~ r ; ~ p I ~ i c a l l ~ .  

1.31. The Committee enquircd ~heti1c.r :h: Io\s sust.tinzd b) the 
Government of India iis a rcsult of the iiec:.i;:.l 1); ?';c ik l id l i ln  Govern- 
ment could not be made good from the 1:9*1q c ! ~ i : w s  payable to that 
Governtncnt for execution of the work. The witntw statcd that payment 
of agency charges was not made after wnplc'tion of t!~c work. but was 
"adjusted simultanmmly" by the Accountm Gcncr;~l o f  tlic State on each 
occasion a bill for the work was paid. I k  3J.lcd that Government "wi1E 



coasider using % a - y  charges as a kvtr" to recoup any Ims, as  ;I matter 
d general pmccdun. for the future. 

1.32. Tk ColPrittee W e  that, owing to a dd.aY om tbc pati of tLc 
Bbant !hak S ~ I I U ~ ,  Covemmeot have hd t o  &cur cxtrr e- d 
h. 1.49 hkb on certain r o d  works. Thc Salwj haw ccscrptd IbMIity 
mot o d y  for this extra c x p d i t n r e  btlt m b  for a Inajar pattioa of the 
p e d t y  of Rs. 1.04 bkh leviable for their dcfau#. What C palflcuiotly 

is that t h  disptnsations to the SPmaj s b u M  have heen given 
by the mte Government concerned without consulting the Government of 
lodin on whose behaK they undertook the work. Besides. thrse dispeosa- 
tioes were contrary to  the instructions ixsucd by thc Cdvcmmcnt of India 
L pursuance nf  the observations of this Committee in their 34th Re* 
(Third Lok Snhha), for discontinuing dl concc-ssions to tile Sumnj. 

1.33. The Committcc note that the Covcmmenl of lndia rwe thcn~wlves 
not s a t i d i d  with the csisting arrangements for the esccution of agency 
work, as they l t ~ c  scopt' Ior important decisions bearing on t l ~ r  cost d' 
work being takcn by the Statc Governmint, ~ i t h o u t  prior consultution wi th 
the Cfivemmcnt d lndia and that this i ~ w c  is ~ ~ n d c r  esamination. They 
hope that steps w i l l  tw takcn suitably to  sbc:imlinc thc proccdrtre so that 
tkt- Government of India's concurrence is inv:tri;~bl? obtaiacd hefor' im- 
portant dc.cisictns ;*!\'rding the l inanchl irter;.sts of the ('ctrlrd 
Government are taken by l l le Stnfe Covernmc~il. 'I'he Committce would 
.ho like to bc apprised of thc recovery from the Slate Government of the 
extra cxpenditi~rc incurred in this case. 

- . . . . . - . 

'In la?.h~ of ruprc*.' 

E-Capital Outlas on Shipping , l.:xlkrrs. crc. 

1.34. The provision was intended to make stage pavmcnts in respect 
of 2 suotion dredgers, 2 sets of pipelines. 2 t u p .  4 !lopper barges and 
stmcy equipment orders for which had bccn placed. 



1.35. As tbe drrPdpm were not W v d  m time by tbe rsopplglaa 
& m , i t ~ ~ d c d n o t t o m ~ k e ~ y p y m c n s ~ m t h c m d o r i a g t b e y # t .  
Similarly no payment fell due to the finn on darn the suoply order for 
thapipdiacmsrpkosdasthcJldidnotidt3akanpaction&tbe 
meCYLjQlD of thE CORbilOt. hgments to the svpplyhrg firms in respect 
of tw sad tbe harp w m  also much ltsa than thc provisions made 
due to the s&w progress d construction. All thee waited in the nm- 
utiliration 01 mon than 78 per cent of the original pnwisian d e r  the 
bcad. 

rAppr i a t ion  Accounts (Civil), 19664fJ 

1.36. Taking notc rtf the fact that the savings under this Grouphead 
of Appropriation. amwnting to about 85 pcr cent of the original provi- 
sion. wcrc causcd by dehv on the part of cmldin firnrs in supplying dredg- 
ers. [UPS and h a r p ,  thc C'omrnittee enquired w b t  the cxtent of &!ay 
wau and what action had k e n  taken by Gcrverntnmt against the fimrs for 
belated  upp ply. In ;r ;iotc. Govemmcnt ? w e  hrou:r!lt rhc following 
position to the notice of the Committee: 

( i 1 I ; :  An ordcr for 2 cutter suction tircdprs costing 
Rs. 150 lakl;, tJ 1,8')5,400 do"..r\ portion oZ the ujnuaa price i 
$800,000 cost of  slcei portion ol h e  contract -+ Hs. 49.32.947 rupee 
portion of the ctrntrilc; pricc) plus cuctorrr charges, port dues ctc. (rtboirt 
Rs. 20 IrJths) was placed on Mcssrs Eillcott Macfiiilc C:orporation. U.S.A. 
through the lndia Supply Mission. Washin:gtt;r in Aqust. ,961. 'I3e first 
dredger was stipulated to bc delive~rd in June. 1953, a d  the second in 
October. 1963 (these dates wcrc later cntcnded up to September. 1963 
and January, 1964 respectively 1. While kilt. complctc ~:~.tchinery for the 
dred!:ers was to be i m p t e d  from U.S.X. 1 1 ~  mctl:;~*rs were to tw con- 
structed in lndia by Mcbssrs Hoophly Docking and Engineering Company 
I.. imitcd. Howrah under the supervision tbf I.:lliitjt  IS.  

The firm did not supply the drcgers in time. The first drcdger could 
be con~plctd and deli\wcd only in Ocrobc!.. i 965 :lnd the second in 
Marsh, 1967. Apart from certain Force Majcurc causes. which delayed 
delivery by about 9 months, the principal reason for the itrordinate delay 
was the failure of the firm to initially design the vessel to fulfil the con- 
tract rcquiremcnts of maximum draft and manoeuvrability. Consequently 
;I lnrpr scale structural modification was necesitnted. Though the cost 
o f  the mdfication which has been substimtial, has hc:n !wmo by the 
firm. Crovenunent l~nve in addition, claimd liquidnlcd d:r I n::?cc; from the 
firm for delay in the delivery of the M.O.T. l h ; l : zm I ,tn:l 11 in terms 
of the contract. 

.4 notice for the recovery of liquidated d u r n z p  in respect of the 1st 
Dredger. amounting to Rs. 54.72 lakhs (lM?ar poflicm $555.2S1 and 



z m p  POCtiOb)---RI. 13.07.230.96) was given t o  ths tiria on tbc 28th 
Seprcsaber, 1966. Anotbu notioc far the mcovwy of liguict;rtcd damagm 
in rerpect of tho d dredger. PmounSinp b Rs. 85.17 lakhs ( D a k  
po16m $8,64352 and rupee portion--Ru. 20.34,W) was given to 
lhrm on the 13th Odober. 1967. The r'um have fmnalty ejected these 
clnimr. 

T&u qucskm of scttlcrncnt of Uc drspitc relating to thc dain of 
liquidated damages-was referred to the Ministry of Law, who had advised 
that since the cause of action lay in New York, tho Legal Adviser to the 
I.S.M.. Washington bc consulted and his advice followed. The Legal 
Adviser to the I.S.M., Washington, advised adjudication of &a claim by 
arbitration, keeping to the American practice of appointing three arbitra- 
tan. 'RIG agreement to refer the matter to arbitration has bean signad 
batwear tbe I.S.M., Washington and the firm on the 31st January, 1968. 
The arbitrators on behalf of the I.S.M. and ,the h a  have also since been 
appointed. The India Supply Mission informed in March, 1968 that the 
question of appointing the third arbitrator (umpire) was still under con- 
sidaatioa. 

(ii) Pipeline: An order for 2 sets of pipeline coating Rs. 27.09 lakhs 
was placed through the Director General of Supplies and Disposals on 
MIS. Blackwood Hodgc (India) Private Ltd., New Dalhi in April. 1964. 
In spite of repeated requests, the firm did not execute the order and them- 
fort the order on the firm had to be cancelled in January, 1967, without 
financjal repercussion. A fresh order an MIS. Garden Reach Woikshapa, 
c.lcutta for the 2 sets of popdine costing Rs. 28.33 lakhs was placed b 
June, 1967. 'RE firm has agreed to deliver tho fint set within six months 
from the date of allocation of all steel materials and the s e d  set as well 
as spares within four months thereafter. The first set of pipclines is ex- 
pected to be delivered by the end of the current calendar year (1968). 

(iii) Ticgs: An order for 2 Nos. tugs costing Rs. 45.50 IaKns wlu 
placed through the Directorate General of Supplies and Disposals on 
MIS. AFCO, Bombay in April, 1964. It was stipulated in the contract 
that the first tug would be delivered within 12 months from receipt of the 
official order, import licence approval of drawings and all steel at fim*~ 
works, provided the imported items arrived at firm's work 5 months before 
delivery date, i.e.. . . . . . . . . . . . . . . . . . by the 31st Auyst,  1965. The 
second tug would be delivered within 2 months from the date of delivery 
d the first tug i s .  31st October, 1965. 

The first tug was delivered in December, 1966 and the second tug in 
April, 1967. The question of charging the liquidated damages from the 
firm under the contract for the delayed delivery is under consideratian of 
the Dirtctorate General of Supply and Dhpals .  



( v ~ I I I  r I I I I I f I Ii~unchcs 
costmp Hs. I I 4 0  I i t l r l ~ k  t 4 . t -  pl,tccti rw 11 ("0. Hc~;,l-:ry in I l h 1  ;rnd the 
I;tl~nihc\ were dclivrrcil in 1 l ) t l? .  (hlr:  1 4  lr  k u n c y  zquipnlcnt i b  phWd 
f r o m  t 1 1 1 w  11) li111c. ;!\ ; ~ n d  ~ t w i l  m - t c ~ ~ : t r ~  

1.37. I b e  Committee nole that <;ovcrnmest have claimed a sum d 
Wr. 139.89 l n h s  as liquidated damage\ fn~m a firm far the belated supply 
of drcdgrrs and that thc muttcr k being rclcrrcd to athitratha. Tbq 
would like to he apprised o f  thv outcome of t l ~ c  arhitrratim proceedings. 

1.38. 'Ihc CommUfcc sLw note t b l  Uqui&ted damages arc proposed 
l o  he clnimd from ccrbilln other lirrn5 for dcla! in tht sup#! of tup a d  
I r i s .  Thrj would like to br iniormd in d~rc courw of thc settlcntmt 
OF thcse clrb. 



RORDER ROADS ORGANISATION 

Other machine\ . = 7 26 80 400 56; 



- ...- -- - .. --.- .-- ---.. ". -,-- - ----. - . - .. .- - . .--- - 
No. mitiag repain in workshop for 

TOU~ at  ~ a c l ~ -  
numhcr w r i t  Total mgc 01 

with the s im mdir c s  
orgm~wtvm over 3 orcr 2 over I less than : rdcl 

)'ears vcmr pear a y W  V cpPrr# 

2.3. Thc hiph ratio t d  machincry ,IHJ vehicles requiring repairs, and 
delay in putting then) hack in scrvicc. i \  bound to h:mper the normai 
p r o p s  in construction o f  border roiads. 

2.4. 'lbe Sor<Icr Road\ Dcvclopnlcnt t h i r d  stntcd in February, 1968 
that completion of o\crh;~uls was dclayrd Juc to absence of a few spare 
parts uhich wcrc not ;,v,til.:hlc frr11i1 indigenous sources. The high pcrccn- 
tagc of the machine\., etc. ;l~;iiting rcpiairs was a h  attributed to the follow- 
ing fnctor! : 

( i )  Sorm of thc machines and vchicles are bcyond economical re- 
pairs but arc. still lo bc stripped and examined. 

(ii) Workshop cquipnlcnt required for undertaking repair:; was re- 
c.civcd during 1962-63 and overhauls of t l~c  machincry and 
vehicles could be taken up only from 1963-64. 

(iii) Therc are limiting factors in cvaci~ation of machinery from work- 
sites, e.g., necessity to brc;lk t h ~  into small loads, non-availa- 
bility of transport. long time tnkcn in transit. 

2.5. In thc course of evidence, tlrc Secretary. Ministry of Defence 
pointed out that some discrepancicc'crrors had been noticed in the records 
relating to thc machinery and equipment and that the data in the Audit 
paragraph would q u i r e  to be corrected. He pointed out tha! if these 
corrections were camed out, the percentage of machinery and equipment 
awaiting repairs would come down from 21 per cent-29 per cmt &.en 
in the Audit paragraph to 14 per cent-23 per cent, though, he added, "this 
affords no consatation or solace." 



2.6. At the instance of tbe Commi#ce, Government fudshcd ths cor-. 
rcctcd statement of machiintry and equipment awaiting or under repain. 'Ilk. 

------..--.-...-.-..- ...... ......... . I . - - I  . . . .  __. .-... --.-- . . .  .- 
' T O ~  Number undtr c?r waiting Pcmntrgr 
number r q w n  Of 

of vehicles 
machine! awaitiq 
wlliclcs n r  Awaiting Total rrpairs 

rtnairs evacuation 
in from 

wrrkshops work 
sites 

Pmnhrnoving and ~~mstrucrio-r 
machimy . 1.9Y9 2 56 20.4 463 23 

Other machines . . 3JS7 33'3 :45 4 7  14 

Vchxl:. 5.5 6.33 1-7 1 .00~  18 
.. -- --- - "  - ------ - - -.. -- --- --- 

(2 )  Sturen~ent Showin!: 1'r;odv f:lr wlric-h k'quipment ha< h ~ e n  Awaiting 
Repairs 

-- --- - - .  -- -- 

Number undcr repair\ in wirrksll;t;r\ for 

Epnhmnving and cm:,tr!~cti rn 
machines I R I7 47 178 256 

Other machines . 16 20 22 c 330 

Vehicles . 13 13 107 497 630 - - --...-- 
Total 47 46 223 yoc, 1,216 

----- - -  " - - - - - -. - - -- --- 
( 3 )  Statement Showitt~ Repair Position Machinery-Wise 

.... ..................- ............... .... 
Total Number awaiting repain in workshops for Percentage 

No. with machin cs 
the over 3 over 2 over I less at work Total of 

orgmisation years years year than I sitcs un+r 
y car reparrs - ............. -.-.- -- --.---..- -.--.-. ...-..... - . . . .  ...... 

Tractors . 6gR 16 3 19 90 8 1  2nr) 30 

Motor G d c r s  . 50 .,. . . 2 6 I I 19 3R 

Trxh I 5 cwt11 ton 1,244 6 4 37 156 84 287 25 



2.7. The Committee drew the attention of the Secrctary, Ministry of 
Defence to  para 1.66 of their 18th Report (Fourth Lok Sabha) in which 
&ey had emphasis4 the neccs~ity for ensuring optimum use of the q u i p  
ment with the Border Roads Orpnnisation and enquired what action had 
.been taken in pursuance of these observations. The wiiricss stated that the 
.question had been rcmitteti for n w r k  study by the Dircctor of Scirntitic 
Evaluation. Ministry of Defcnce and that t h c  would be considering the 
problem and it; sl~lution after the reault of thc work study was known. He 
added that a high-powered Conunit~w Iiad ;rlso gonc into thc question and 
.its recon~mcndlrtions had been iniplcn~cntcd. Elaborating thc point. he 
stated that oer-rain powers had been delegated to Commanders of Base 
\Vorkshops for I ~ a l  purchasc of sparcs and that lhr Director General and 

Chief Engineers h a w  been \csttd ~vith Inrgcr powers than twfore for having 
repair work d i l : ~  throush private firms. i f  ncccss;1ry. Ttte provisioning pro- 
crdure had also been revised. 

2 3 .  The Conllnittcc p in tcd  out th;it tlw pcrccntilgc of machincry etc. 
aisaiting repair, \1.:i3 rsccssivc. and enqi:ired \vh;it 3 f ~ p 4  hid I m n  talc-n to 
build up an cfticir.nt repr:ir organisation. 'l'hc u itncss pointed out that 
thcic WCTC t \ \ ~ >  B.AC Workshops. st;trtt'J in 1W3-hl. i\ hich wzrc t.U~triillg 
located. llpan from 2 0  m~hilr .  \ i ' t ~ r l , 4 c v ~  It\c..atcd in prc3jcc1 arcas for Itx;~l 
servicing repairs. Hc added: "\','c h ; ~ \ <  ikwd 1h:it thc c.u!pi:i of the wor'h- 
shops has heen fair]:,. sati~fi~ctor! . . . . . . . . ~ I T c L ~ ~  in thc initial pcrioJ 1:: 

building up. the orr!put t in<  hem impm\.ing. In thr p~.riod January-March. 
196s. the c ~ p t  \1;1\ in C\CC*\ (4' \vh:it ctwltl :I;~vL. Ili*?ri c u p c ~ t ~ d  on the 
basis of :hc norm\ scttlcd." 

2.10. T h e  Committee cnquircd whether thc prograrnmc o f  the Horiicr 
Ro;~;!. Organi5atinn had heen nffcctcd by the fnct that their ai:it.)iincry and 
cquipmcnt were awaitinp rcpairs. The Director Gcncral. Rorilcr Roads O r -  
gnnisa;jcrn stated i t  h:td not lleen powihle to rcalisc tlvir originid proFrilnme 
of doin:! formation cuttin_r. of 600 niilcq and slrr.fa~.iny i l f  1 . (NHI  r~iilc\ 'tTla- 
horating. :he Secrctary. Ministry of Defcncc poi~t:.:l out: "This i \  n very 
mmp1ic::tccI ~~ucst inn becaii*c the &!mtf:~ll in ti!:. cwput of thc p v i ~ ~ t  I \  

duc to i x r e  r-t.il\on% than c m .  It i> 2 qur*:irrn id  :djustmrnt o f  !IIL* staff 
according to the requirements. wailability o f  m:lnpowcr. machines and 
ba1:mcini. requircnicnts . . . . . . . . So I u.cwld u y  that non-;~vnil;rh;lity of 
machine* to suFficicnt exfcnf would hc :I f:~ctnr. Fttt only m c  of the 
factors." 

2.11. 'I& Committee are consttithcd Lo rhsene that (be proporha ol 
lancbiier?. and equipmcmt awaiting repairs iu very mucb on tbc high d& 



From the data iunrisbed by Gooanmeat, it is seen that tbe pemrrtage of 
equipment lrPder or awpitiao repairs ranged from 23% t. the arc d 
earth-moviag and constrclction machines to 14% in tbe case of otbcr 
machines ngniast the Department's normal allowance of 10%. About ow- 
*hiid of tbe equipment under repair in the worksbops catcgorised as "cutL- 
moving and construction nachisrd d 'other mach'i" have been io thc 
process of repair for per- ranging from one to over three years, whiie 
tbe Propartion in the case of vehicles k a little over ollc~fifth. In the ligY 
of Govemmen4's claim that the output of tbe workshops is sotisfactow, t8b 
position seems inexplicable. 

2.12. 'I'he Comn~ittee cannot help Ceeling that the Border R o d  Orga- 
nisation has not tackled the problem of repairs to machinery and equip  
ment aod vehicles in a busmesslike manner. Perhaps the roots of this 
complacency lie in 4hr fact that the Border Roads Organi.sattio carry a very 
heuvp inventor?- of machinen. and equipment and vehicles costing over 
Rs. 31 aores. all of which obviously is not being put to optimum use. Tk 
Committee note that. in pursuance of the recommendatioas made by them 
earlier in panymph 1.66 of their 18th Rcport (1968b Government have 
now spturificall! referred tile questim of optimum utilisation of machiaery 
and equipment h~ the Rorder Road\ Organisation to the Director of S c h  
tific Evaluation. I'hr Committee would like to await the result of the study 
and the action taken b! Government on it to improve the utiktioa of tbe 
existing machincq and equipment. 

2.13. In the meantime. the Coymittre suggest tha! performance in the 
worl,..!vyb\ \!;:?t.rid rol:r c.f:i:icsnt!) with Ih:. heavy h a c h ! ~  of repair work. 
The Border Roads 0rguni.sation should uL~o enlist the active a~sistslace of 
thc Arm? Base \Vorkshops for carrying out repairs to mochimery to the 
maximom extent feasible. Government ma! also like to examine w k t k  
r4equnk uur l ~ u s  bcrn made of the power delegated b) them to the local 
formnthns for getting the repair work dene t h r o e  thc civil tradc wberc 
this i\ u more advuntogc!caus and cxpcditiom alternative. 

2.14. 'I'he Committc.~ suggest that. before Government srrnctiom the 
purchase of additional machincry and equipment for tbc Border Roads 
Organisation, they should csamiac the extent to H hicb such evpcsdihrrc cur 
be ohvinted b~ prcssing intu scnice the vet! luqe ~tnrti of machinep Pad 
quipmcnt which is at prcvmt a w o i t i q  rrpair in thc workshops or in thc 
beM. 

2.15. Tllc Cctmrnimc drcw the itt:cntion of Govcrnnicnt ro t)w large 
number of m.~chinr?; ;tw;liring cv;~cu:it;on f r i m  the work-site and enquired 
why such a situation had ariwn. T h e  Director Gencml. Border Road%. 
stetcd that shortiigc of transport wtis one reason. Exphining further. he 



stated, "There was a certain clo~ure in one tyre m(~~ufacturing wmpmg. 
So we were not ab.e to get the desired quantity of tyrw and the vehicles 
could not be moved into pouuon. Then came the question of priority- 
Whether we give priority to the construction of roads or we employ the 
available transport for evacuation. A decision was taken that we must go 
ahead with the work and delay evacuation." Explaining the position, the 
Secretary, Border Roads Development Board pointed out that apart from 
the difficulty involved in breaking up heaby equipment into suitable loads 
for purposes of transport. there was the further difficulty in Ladakh and 
other places that roads were usable only during a limited period of time. 
However. the Secretary, Ministry of Defence admitted that "this particular 
aspect of the Border Roads Organisation's work requires closer looking 
into. . . . . i think there is certainly scope for improvement. The progress 
of evacuation of these equipments is heins watched and from time to time 
remedial action is being taken. 1 would not say that the problem does not 
exist." \ 

216. Tk Committee are dlsbessed to note tram the Bgnrea given by 
Goveranrd that, of 1942 item of machinery, vehicles etc. mdcr or am&- 
illg repair, as many as 726 items are at the wobsi te  awaiting evacnatioo. 
As a d m i i  by tbe Secretary, Ministry of Defence. during evidence "there 
b certninly scope for improvemeni." It is also surprising that of 726 itenrs, 
a w a y  as 377 sbould be vebicles in regard to w k b  tbe di5caliy -1- 
iog tmnsportatioll atged by the Depnrhnent in the case of beavy machinery 
JBopM momdly not exist. The Committee suggest thnt the Director Gene- 
md, Borda Rordq shwld keep a special watch over the wacuatioa d 
mrcbery from geld to the Base Workshops by prescribiq suitable retorum 
aad by enrrisbrg l~cccsarg cbecks throagb his Inspeetorate. The Cow 
m k a  m d  badly siress thut wey ttfort should be m~de to move the -. h e-9 to the Base Worksbops so as to reduce their w a r  
aod  tea^ doe to mposnre to the vYlFpries of thc weatber as also to rrQm 
tbc chnaees at parts be@ sp'ded may from the macbincs. 

217. l k  C- .Iso that Governmea! may a~asidcr t k  
qm&m d h b l y  nidorcimg the mobile worksbop units temporarily by 
gending men from tbe Base Workshops to attend to repam to machinery 
rrhieB emmot be easily moved to tbe Ba.w Work~hops. 

2.18. The Committee enquired why spare parts necded for the repairs 
were not provisioned in advancc and stocked to meet repair needs. The 
witness stated that at the time of purchast of machinery and equipment, 
spares for 18 months' maintenance were purchaeed on mnufacturcr's re- 
commendations. "Ihc whole point," he stated, "is how do we estimate 



our requirements in the subsequent period. . . . . . . .on the basis of cx- 
perience of the initial 18 months. Initially when the rnach'ies are new 
they do not #ve rise to SO many problems. So on that basis there is very 
little chance of building up a reahstic estimate of our requirements. We 
can bc sure of our requirements only on the basis of experience of the 
first 4-5 years." He added: "Since most of the material is imported, we 
have to go by the manufacturers recommendations in the first few years. 
The manufacturers' recommendations are not necessarily in terms of the 
actual conditions under which we work. They go by the law of averages, 
whereas it is our expericncc not only in this but also in other machinery 
that under our own conditions thing* take a different shape. . . . . . . . 11 

2.19. Elaborating further, the witncss pointed out that uidclines for 
provisioning were revised about 1961-65. Quite a number of indcnts raised 
on that basis between October, 1965 and September, 1966 were, however, 
outstanding to a substantial extent. although the dates of dAivcr were some- 
time in 1966-67. The problem war that spares had to be imported and 
thew Government ran against the difficulties of forfig exchange: there was 
also thc difficulty of getting supplies from the foreign manufacturer ex- 
stock. as production of sornc of those itcms had c e a d  

2.20. Whcn the Commiitce drew the attencon of the Govcrnrnent to 
the riiultiplicity of models with the Border Roads Organisaim. the u i tnes  
statctl that they had takcn a decision to standardisc on certain items. Such 
;I decision had been t a k n  !n repard to tractors. where the Komatsu model 
had been drcided upon for manufacture in the country. In the caw of one 
tonne vct~i~lcs. i t  had ken decided to st:indardise on the Sii-,in one-tonne 
vrhic'c. n~anuf;rcturcJ by ordnance factories "In this way." the wines: 
:!ddcd. " ~ c  ;ire trying to niaic. surc that in fu:urc we b! not vt into 
trouble." 

,' 2 1 .  Thc Conm;t:cc dcsircd furthcr inforiwtion from Government orr 
tha fdlowine points: 

( i )  A copy of the instrucrions issued in 1964-65 or thereafter re- 
vising the guideline. for prov!-:.sionins of spats. 

(iii) Value :inti nunher o f  indcnt3 for spares priding. 



2.22. The informalion has been furnished a d  is repzoduad in Appca- 
din JII from the information furnished, the fdbwiag paints cmcrge: 

ti) 'Thc guide-lines for provisioning werc not r e v i d  in 1964-65 or 
later. 

(ii~ Diflrrent t y w  ;~nd mcrdcls of tructorr. graders. CO~I~~CSSO~S, 

trucks and t i p p r s  were brought in to u s  by the h d c r  Road\ 
Orpaniwtion hctwecw 1960 and 1965. the bull, of thcm by 
1963. 

(iiil 353 indcnts valucd at Rs. 1.603 l a h t i ~  Hcrc pending for periods 
ran;jng from one t o  over thrcc. \c;tr\. 

2.23. 'l'hc Cornmiltel- notice that no guide-lines fur provisioning of 
W r c s  werc cvolvcd in 1964-65 or ihcreafter, as they were given to under- 
stand during rviclencc. 'l'hr Committee. also ~ w t c  from the statement show 
ing different typcr: nnd models o f  machiner! in use i n  the Rorder Rondr: 
~ a n i s o t i o n  that. with a few csccption4;. lhv vsrious types and mad& .f 
mrchinclr! wenD Imught into USE ~ C I H ~ C ~  I V 6 O  and l9i1.I. 'The Organisa- 
l ion  would .seem to havc sufficient expric.ncc of ahc workiag of thcsc 
mnchincs to he ahlc to clc.terminc what vparcv arc rccluircd for thew 
machines. IIC Commillcc arc. thereforc unuble l o  undcr\t:~nd w-hy tlw 
Organisittion should f i : ~  any difficolly on this uccc~nnl. ' I ' i~c  Conrn~ittcc 
have no douht thnl the matter wi l l  r rcei lc  the due atlcntion of the Director. 
Scientific Evalsntion. who is rc~nductinp a w o r k  s lud~ .  inter aliit. of tlrc 
rtilisation of thc machincry and cqurpmcnt. Anofhcr point the Committee. 
would l ike to be considered tn this cnntcrt is  whether, on the hr4s of s11ch 
p i d e l i a e s  and a realistic assessment o f  thc recurring needs for spares. r ~ t e  
coatrPcta could be csemted with ind i ious  supplim to  facilitate proernrc- 
meat sf spares and climinotc thc delay invslvcd in thc normal procedure for 
pmemcment. 

2.24 The Committee also notice from lhc statement that there is a 
mnltiplicity of models of various equipment with the Rorder Roads 0-i- 
d o a  Tbis would undoubtedly compiicatc the problem of procurement 
of spnres. The Committee woold like Governmeat to cmsidcr haw best, 
L tbe i n t cmts  of rationatisntion, the equipment to be procu..ed couId be 
durdordised. 



t 3 5 . T b e C ~ . L s o ~ t b n t , h ~ p l s t t l v r w ~ l c r r s , l o ~  
for spare were witinhm doc to  noa-mdWili(y of fareign ex- and 
tL.t for tbe fu8mre the Secretary, Boder RorQ Developmeat B d ,  bra 
been giveo powers to release foreign exchange up t o  certain limits. The 
Commitlee are, however, ahnued to  find that 263 indents for spares vahwd 
.t R s  1,603 k k h s  arc pcodiq with various authorities l ike the Director 
Gcmml, Supplies d: Uiposnls, D M o r  General, Ordnancc Factories and 
Bbprpt h r t h  Movers Ltd. 101 of  these indents valued at Rs. 774 lnkirs 
have been p n d i n g  fw over n year, the value of indents peadbg for over 
3 yaws hebg Rs. 436 (Pkhs. 'Ilw fact that su lW~nt ia l  indenls arc pending 
over a long period of time raiues the question whcthcr the Rordcr Roads 
Organisation have taken ndixquatr. follow-up action on the indcnts and, 
maintained cbsc l ia iwn nit11 thc supply organisations conccmcd. The 
('ommittcc would urge (;ovc.rnmrnt to h a w  tht- niuttcr loolicd into c l m l y  
s.. that d ~ l n y s  at variou.r stapes arc eliminaicd. 

2.28. While the Committee note the assurance given by the Director 
General that the practice o f  cannibalisation has been cheeked, tbey feel 
conce.ncd thnt the number o f  refcrcnces for cannihatisation cwt inue to be 
of the order of six per month. 

2.29. The Comr;~ittec consider that tbe practice of cannibalisation is 
traught with danger and should be firmly checked. The Committee would 
Uke to  .stress thrrt the Director General should exercise every care to see 



2.30. The Committee cnquircd whether in view of the difficulty in 
-obtaining the imported spares, any stcps had becm taken to establish indi- 
genour production of these items. The Secrttary, Border Roads Develop 
ment Board stated that the qwst iw was examined and an exhibition was 
also organiscd in Delhi, but that the response thereto was poor. In a note 
substquently submitted to the Committee, it was stated that the question 
.of establishing the indigonous manufacture of spam had been engaging the 
.attention of Govcrnmcnt since 1965. With a view to exploring the poten- 
tialities for indigenous manufacture an exhibition of spare pans was held 
to attract offers from trade for the mnnufacturc of these spares. Out of 
1,048 items of International Harvcstcr tractors exhibited. offers were re- 
cc:vcd for only 4X7 i:lm\, and of tlicsc. orders for oniy 56 itcms werc ulti- 
matcly accepted by I!W firmc, the rcst being below the economical limit for 
manufacture. The other items displayed wcrc those of Ingersoll Rand 
ampressors for which no ,.dTrrs were receivcd from tradc. Government 
further stilted in the notc that for  Komiit~~l twtors ,  sparcs for which are 
ncmnally iniporlcd from Japirn. ;I proposal for indigenous manufacture 
was unclcr cons;dcrotinn of thc Dcpartmcnt of Production and Rharnt 
Earth Movers Ltd. 

2.31. Tbc Cammittw trust that with a long-term forecast of tbe require- 
ments d spares by the Border Roads Oryfnivation and the accompanying 
.prospect of r Sustained demand over a period of time, the Organipation 
w U  be able to induce more manufacture to underkke the rcspunsibiii 
for the supply of spares. The Committee also htst tbat the proposals for 
Indigenous maaufscturi? of Konultsu tractor spares will get under way .m. 

2.32. The Committee cyquircd whether in view of the shortfall in re- 
.pair work, the staff in the workshops remained idle. The Secretary, c order 
'Rowla Dcvclopmcnt Board stated th;it thcrc was ;I silnctioned ectablishment 
f o r  the workshops am! st& wac sltit;ih!y de r loy  ! in other projects when- 

*ever there was a fall in thc 10i1d of worksho~s. Hc added: "Since we have 
deficicncics almost in all catcgorie.r of the projects. strch adjustments do 
.not lcnd to m y  administrative difficulty." 

2.33. 'I'be CommUtoe consider that, as the workshops hove not beea 
.a& to fllWl tkir repair obligations over a period due to varions roctors, 
It is p s W e  that some part of the sWll on tbe ruUs of the workshops may 
?be ia excess of requirements. The Conunittee consider that it sbotlld k 
qowible to so adjust the stten@ between the Base Workshops and fhe 



M. R. MASANI, 
Chairman, 

Public Accounts Committee. 



(Vidr pan I '6 of Report) 

INDIGENOUS. 

DmonuMdl 
S1. NO. Description of Machinery Qty. Indent No. 6 Date D.G.WD.A!T No. and Deliwry Cost in rrqucJt m a  

date dare Rs. 1- to anel the 

3 Pumping Sets 20 H.P. . 70 WIV-L-J(I 1)/6+1, S E - ~ ~ ~ S ; ( ~ ) ! ~ ! ~ A / I I I / ~ R ~ I ~  31-3-66 9- to Lh. 
dt. 19-5-6J. 65, dt. 27-3-65. Extended 

to  28-2-67 

4 Tuldcm Road Kollers , 45 SR-14(2)!64, dt. SV-r!4098-R/Il!j7~, dt. 3-6-66 16-65 DO. 
16-3-64. 27-10-65. Extended ro 

30- r I -66 





Date on 
which 

Qty. !dent No.& Dltc D.G.S&D reference Delrvcq Cost Foreign request Progress mde h 
or date in Rs. e r c h g e  was madc rhc matter 

A/T No. & Date Lakhs required to cannl: 
Rs. MIS the cmkr .- . a, 

Do. 

Da 

Contnct No. SR-6i 4 to 8 
ada)l8/6NW37~4,  months 
dt. 26-8-65. 26-4-66 

Extended 
to 

2R-2-67. 

A/T No. SR-6iig(r) 31-8-66. 
aIIIAII43740, dt. 
14-2-66. 

5 1  3 to 6 
1472, dt. 22-9-65. months. 

166.30 One rupee 279-66 ' It wm not y"yy.ent D t o c u r d r h c  blc for D.Ei 

07.30 58.05 27-9-66 

order ' t o  
1atcrnrtZ3 
Con- 
o b t i p h .  , ThePe itens 
had to bt rccpt- 
mi on the inttr- 
vention of M.0. 

17.52 On rupee P. 
payment 
tmsis. 





(Vide para 2.22 of Report) 
Po&! No. 11: 

"Pkavc furnish a copy oi instriicrions stared I , )  have h ~ v n  ismed in 
1964-65 revising guidelines for provisionirig spares. 

Pleare also frtrnish copies of later irrstrrrctioru., i! a+, i \::rd on the 
subjecr". 

Ans. DGBR has intimated that no in\tructicms gik3ng revisc:l widelines 
for provicioninp of spares were iswrd i l l  lq64-65 or 1:ltcr. 

Point No. 3:  

'l'r;~crors . ~Ca~erpillar) 
;Second hnnd mrchirlcs 

procured from t he army 
on payment). 

TI)-25 Scptrm'w, 1960. 
'!I>-20 Ocrobcr, 1960. 
2m series) 

1'1)-20 September, 1963. 
,201 series) 
lT)-m March. 1965. 

('B' series) 

.!m-9 September, 1960. 
(02 scries) 

1)- r 20-6 October. 1964. 
: >- ':3-6 O C ~ O ~ ~ T .  1960. 
I Ls98 August. iy66. 
.?-50-8 October. 1960. 
)-;:>IO September 1961. 

i:\.;rh two types 
t ~ f  clutch) 

Russian . . . T-100-M November, 1966. - - 
32 



Date commissioned in 
EquipmuulVehicbcl Make Model Border Roads Or- 

ganisation 

Gmdm . Kornruu . . GD-?? Ombcr, 1960. 
Gallion . . M d c l  I 18 f)mm4.er. 1960. 
(4rcrpillar . 12-hlB Second half of 1960. 
(Src,mtl hand mathincs 
obtaired fnm army on 
paynenr). 

Russian . . D-144-A Deccmher, 1966. 

Ing~rol l  Rand 250 dm..  
M a w  India 250 cfin . 
Kirlnskilr aSo cSm 
IIydor 250 cfnl . 
h.iaw India 16, c f~n  . 
Atlas Copom 16a cfm . 
ltynlatic kIydrovanc 72 
cfn~ 

Air:nm 70 dm . 
IGr!o.;Liar 120 ~11 

. . 
"V" 

IT--1-PD(1) 

July. 1964. 
October, 1y60. 
Juw. 1962. 
March, 1962. 

Octolwr. 165. 
October 1960. 
Scptcmb: . 1961. 
Xcptcnl ) r ,  1960. 
July, 1960. 
January. 1964. 
May, 1963. 

June, 1964. 
lanunry. 1961. 
i h c m  bcr, 1960. 

1 9  . T I.? . *'i'MH 16j' WH . 1.-312-42 Scprcmber, 1960. 
TMB 165" Wii . . 1.-1210 Demnber, 1964. 
Hcdford 167" . . V!ij-.!c Mav, 1962. 
Iiciiforll 12u' WH . j-1-S Novcm bor, I 966. 
Bedford 167" WB . j- 4-1, Dc wnbcr, 1967. 
1)cwlgc 165" W11 . . ~:ig-P-6 hby ,  1962. 
*Chevrolct 4 Y 4 . 1961 * P o r d q x q .  . I 961 
*StuJebzker 4x4 . 1961 

Tippers/Dump Nissan 5 ton . , G-680 C'ctrher 1961. 
Trucks. Dodge 3 Ton . . 1:9-1;-6 Jr.ly. 1963. 

Bedford 3 Ton . . 5-3-5 Mily, 1963. 

NOTE :-*These are second hand vehicles of prc-1948 vintage purchased from the army to 
facilitate the early commencement of ti4< Frolects. 





(Statement showing indents pending imuhinmie) 

No.. of Position of pending in- 
indents 

S1. No. Type of machinery for Over 3 yeam Over 2 years Ova I year Less than r year 
spares 

In full In pan In full In part In full In pan In full In pan 



"l'/carr furnish u statement indiccrting the ~ ~ ~ t n b e r  and value of indents 
withdrunw by Border HrMcls Orgunisation during the larr three years due 
to non.a~wrluhility c)/ fo r t v~n  c~.rchutt~e ~n the following f o r m :  
--- . .  .--_..-. __-___ .... _ ..._ _ _  

I'rrticularc of indents awed 
. . . . . . .  . . . - . . . . . . . . - . . . . -  - .. -- - ... - - -. . . .  - . --, -.-"- . . . .  

Ycsr l%r1:-1I,s., ,\I I: II T~PJYCTS 
wrttrdr* , 4 1 1  T r a o ' o : ~  (iraJcrr ( :e~nrprcw.rs .i ru'ls Dump 'I'm& 

- -  - - - -  
P l c w  ;h jnd~catc Ilou the \pare\ were altcrnattwly provided for 

(after ~it lrdr.~wal of indmts)." 

Am. I.)uring thc past thrcc ycars. no indents have bccn withdmvn by 
thc Ihrdci. i?.t)ads organisation duc to non-avid:tbitily of foreign cxcli;inge. 

Point No. 6 : 

An% [Jndcr the cxisting sysrctn caws involving release of foreip ex- 
ch;lnp.. irrc4pectivc of thc mount  involved. are k i n g  rcferrcd to Depart- 
ment of Ilc~~nonuc Affairs through  he accredited Finance of lclrdcr Roads 
Organis:~tion. In the Dcfcnce Ministry. Sc.crct.lry, Ministry of Defence and 
Joint Secrc!.iries in the Ministry of Dcfencc and Department of Defence 
Prodi~ctim in the same Ministry have been delegated with the powers to 
releasc forcip cxchange upto ccrtain ceiling limit. finally without reference 
l o  Ministry of Finance (Dcpartmcnt of Economic Affairs). Only cases in- 
volving forcim exchange in cxccss of this limit haw to be referred to the 
Departmen* of Economic Affairs for obtaining releasc. The high powered 
committee felt that the procedure for releasing fo re ip  cxchange to meet the 
requirements of Bolder Roads Organisation should also be reviewed in 
this context and ncccssary action taken. 

Accordhply the matter was examined by Government. Ministry of 
Fjnancc li;!\-? 4:incc a p e d  that Secretary, Border Roads Development 
Board may hc empowered to release finally foreign exchange upto Rs. 1.00 
lakh in r:ic!i case subject to certain conditions. Copy of the orders issued 
in this reg:lrct is enclosed. 

[Ref. Minist.ry of Transport & Shipping (BRDB) U.O. No. F. l ( 1 )  
BRDB/68-69 dated 23-10-19681. 



MINISTRY OF DEFENCE 
D (BUWET) 

S u ~ ~ ~ c r : - R e l c a s ~  of Foreiptr E.rclran,pc-Dcleguriorl of powers to Secre- 
fury, R.R.1I.R. 

Subject to finnnciid clenrance from the expenditure an& bring obtained 
in each case. the Secrctnn. Rnrdcr Roads Dcvelopmcnt is nuthoriscd to re- 
lease Foreign E x c h ; ~ ~ :  ~i:rcc resourcrs and NCR) upto the extcnt of 
Rupee: one lakh in rcqhxi t r f  cach indent, without rcfercncc to thc As- 
sociatc Finnncc or ti:; D::p;~rtmcnt of Economic Affairs. 

2. This dclcytion is suhject to the following rwnditions:- 

I ; !  The dclc_r:~tcil powcrs mily be excrciscd only in respcct of nuin- 
tcn,incc \p:lrci nnd not for proctlrcnicnt of cquipmmt rrl any 
kind or for ;my ot1ic.r purposc. 

(ii) Indcnts should not be pplit up mcrcly to bring them within the 
delcgatcd powers. 

fiii) In the cnsc of :In indcnt whcre any additional foreign cxctianj~e 
is rc1easc.d on iaccount of incrcnsc in pricc ctc.. wl~crc somc 
forc ip  rxchange had bccn rclcnscd ci~rlicr, thc ad~litinnal 
amount can hc ri.lc;~scd by thc SC. .'.cry nRDn only if thc 
tohi including thr amount rc1e:ascd wrlicr does not cxcccd the 
limit of Rs. 1 lakh in each case. 

fiv) The delegated powcrs w.U hc exercised by the Sccrctary, nKDR 
within the peridic;!l :!llocatior,s o f  Foreign F,xchan!?,c n~ad.: to 
the Border Roads Orgimisation. 

3. This issues with the concurrence of t l ~ c  Ministry of Financcn, Dcp.~rt- 
mcnt of Economic Alfairs. v i d ~  their u.0. No. 907/Def. Czl1/68, dntcd 
19-9-68. 

Sd. 
(B. B. TANDAN) 

Deputy Secretary ( B & P 1 .  

Secretary, RR DB 
M of D U.O. No. 3(6)/67/D(Budget), dated 26-9-68. 

Copy to:- 
Miniatry of Finance @AD)--(Shri MB Bhardwaj), Financial Adviser 

.(Defence Services), DFA (Budget). 



APPENDM IV 

Summary of main Conelusions/Recommendati~~ -- ---- - . ___ - _ __  . -_ .- - - - - -.-- 
S1. Pan No. of Ministry! C~.~cIu~ionfRtx~mm x I iarions 
No. Report Department Concerned 

I I . I 5  Transport md Shippiilg The Committee find it hard to understand how, after h a w  
embarked on the construction of a lateral roadway on a priority basis in 
1963 and entered into commitments, Government could abruptly decide in 
1966 to downpde the priority and virtually suspend further work on the 
project. In the result. the roadway has come up in unconnected stri.chCU 
and in several sections had not progressed beyond the stage of earthwork 
which, not being metalled, could well bc eroded by the rains. The Com- 
mtttee also note with concern that out of machinery and eq .ipm:nt worth 
Rs. 825 lakhs ordered for the project, a b u t  one-third of the machinery and 
equipment of the value d Rs. 282 lakhs (including imported machinery of 
the value of Rc. 154 lakhs) has already been rendered surplus. It is evident 
that orders for the equipment nnd machinery were placed without thorough 
and detailed investingation in consultation with the State Governments. 
The Committee cannot help feekg that the whole project, in fact, was 



I .  16 Do. 

1.17 Do. 

planned in haste and without a careful assessmeat of the long-term q u i r e  
ments vis-a-vis available resources. 

What the Committee find particularly distressing is the fact that, 
though Government decided as early as August, 1966, to slow down tb6 
project, it was not till May, 1968, i.e., after the Audit paragraph on the 
case appeared, that Government took up the question of salvaging tho 
investment in the project. A Study Team was then appointed to study 
proposals for completion of the project at the minimum possible cost. ltrc 
Committee feel that a decision in this regard could well have been t a b  
by Government in August, 1966, when they downgraded the priority of the 
project. The Committee note that Government have now accepted the 
recanmendations of the Study Team that an additional amount of Rs. 29.62 
crores should be provided for the project during the next three years to 
complete it by 1970-7 1. The Committee would like Government to cnswc 
that the project is now completed on schedule so that no portion of the 
expenditure of Rs. 43.7 crores already incurred on the project is rendered 
infructuous. 

The Committee note that, apart from three c~mmunicaticwrr 
addressed to the State Governments in August, 1966, October, 1966 a d  
June, 1967, advising them to avoid new commitments on the projtxt and to 
pnme existing ones, no steps were taken either to ascertain bow much 
machinery had become surplus or to ensure the proper upkeep and mainte- 
nance of the surplus machinery till it could be gainfully utilisc3. Govem- 
meat apparently failed to consider the problem till 1968, w h  
they constituted a committee to go into this and other anciiiary q u u t h s .  



I 2 3 -8 
-- - ---- - - - - - - - - - - - - - --- --  - - - _ _ __  -__  _- --- ----- 

The Committee cannot help feeling th.it Govmment  did not show t k  
enthwiasm for putting the machinery to uv 35 t h q  did in buying it- 

1 I 18 'I'rawport ai:d The Committee note that out of orders for machinery and sqtlip 
Shi pping ment for Rs. 4.97 crorec p d i n e  at the time the project was down-gm&d 

in priority. Government h a w  been aMe to cancel orders for only Rs. 1-52 
crmes. The Committee would likc Govemmcnt to examine in detail how 
k t  the standing commitments in thit respect could be got owr. keeping 
in view the changed rcquiremcnts and finnncial implications. 

Government should also mncider how the machinery already g 
purchased or  in the procev of supply could be divcrted to gainful use 
elsewhere. The Committee \vould likr in this connection t o  draw special 
attention to the ohservat;tw< of thc Study Team that thew machines have 
been Iv.;nc unwatched and exposed to thc weather and that these have 
neither hecn used so far nor arc likelv to be used in thc execution of the 
project. The Committee worlld likc Government to takc adcquatc steps t o  
ensure that the machines s l i ~ ~ ~ r l d  lw protected against loss. theft. pilfcropc. 
cannibalisation or dnmare duc. t o  inclcniencies of weather. 

In the intermt d economy. the Committee would p to the extent 
of suepes!inp that further purchases of road building equipment shnuld not 
be made without first hrincrinv the c~~rp lus  machincry into uw. Goven-  
ment should itlco profit hv thcir rxper.kmcc in thic caw and evolvc realistic 
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criteria for the purchase of machinery for road building projects in future w, 
that precious resources are not squandered. To msur& that such maebbqf 
is put to sustained usc, Governnlent should also considcr the question of 
standardisation of the equipment, so that machinery purchased for a project 
could after its completion he wed without difficulty on other new projects. 

The Committee would a l ~ o  like Government to examine w W h  
the procedure of supply of machhery to the State Governments for the 1 

works entructed to them on behalf of the Centre on an agency basis should 
n.)t provide that after completion of the projects the machirmy is returned 
to the Centre for utilisation elsewhere. Government may consider wbcthm 
they should not create a Central j w d  of such machinery so as to ensrue 
their utilisation in similar projects undertaken in other States so that pur- 
chase of fresh machinery for thrr~c projects could be minimistd. +- 

L 

The Committee hope that the High Level Committee set up in 
October, 1968 will finalice its Report with expedition. Thc Committee 
may be apprised of the main recommendations of the High Level Comi#ce 
together with Government's decisions thereon. 

The Committee note that, owing to a default on the part of the 
Bharat Sewak Samaj. Government have had to incw extra cxpead'iture of 
Rs. 1.49 lakhs on certain road worka. The Sarnaj have escaped liability 
not only for this extra expenditure but alw for a major portion of the 
penalty of Rs. 1.04 lakh lev.;able for their default. What is particularly 
regrettable is that these dispensations to the Samaj should have been given 
by the State Government concerned without consuking the Government d 
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Jndia on whose b e W  they undertook thc work Beside'. these dqum- 
tions were contrary to the instructions issucd by the Government of India 
in pursuance of the observations of this Committee in their 34th Report 
(Third Lok Sabha), for discontinuing all concessions to tbe Siuaaj. 

9 r .33 Transport and Shipping Tbe Committee note that the Government of India are thcmselvcs 
not satided with the existing arrangcmcnts for tbe execution d qcnq  
work, as they leave scope for inportant decisions bearing on the cost of 
work being taken by the Statc Government, witbout prior consultation witb 
the Government of India and that this issue is under examination. Tbey 
hope that steps will bc taken suitably to sttcarnliae the procedure so thoc 8 
the Government of India's concurrence is invariably obtained before im- 
portant decisions affecting the financial interests of the Ccntrsl govern men^ 
are taken by the State Govcmment. The Committee would also like to !x 
apprised of the recovery from thc State Government of the extra expendi- 
ture incurred in this case. 

Do. 

Do. 

The Committee note that Government have claimed a sum of 
Rs. 139.89 lakhs as liquidated damages from a firm for the belated supply 
of dredgers and that the matter is being referred to arbitration. They 
would like to bc apprised of the outcome of the arbitration proceedings. 

The Committee also note that liquidated damages are ptoporsd 
to be claimed from certain other firms for delay in the supply of tugs and 



barges. They would like to be informed in due course of the settlemeat of 
these claims. 

12 2 11 Transport & Shipping The Committee are constrained to h e r v e  that the propofthi d 
Ibrder Roads neetop- machinery and equipment awaiting repairs is very much on the high dlh. ment B o d )  From the data furnished by Government, it is seen that the percentap d 

equipment under or awaiting repairs ranged from 23% in the case d 
earth-moving and construction machines to 14% in the case of other 
machines against the Jkpartment's normal allowance of 10%. About me- 
third d the equipment under repair in the workshops categorid as "earth- 
movins and construction machines" and "other machines" have been in tbe 
process of repair for periods ranging from one to over three years, wbik 
the proportion in the case of vehicles is a Little over one-fifth. In tho l@t 
of Government's claim that the output of the w o r k 3 h ~  is satilfadwy, tbis 
p i t i o n  seems inexplicable. W 

Do. The Committee cannot help feeling that the Border Roads Otga- 
nisation has not tackled the problem of repairs to machinery and equip 
ment and vehicles in a businesslike manna. Perhaps the roots of Wi 
complacency lie in the fact that the Border Roads &ganislt.tion carry a wry 
heavy inventory of machinery and equipment and vehicles Coating 
Rs. 31 crores, all of which obviously is not b&g put to 0ptiJDUm Use. Tbe 
Committee note that, in pursuance of the recommcndaticms made by tbuu 
earlier in paragraph 1.66 of their 18th Report (1968), Gowrnment haw 
now specifidly referred tbe question of optimum utihation d 
and cquipmnt by the Border Roads Organidon to tbc Diredor of Schr- 
tifie Evatoation. l k  Chmnittec would like to await the r c d t  of tbe 

- - - . - - - -- - - - - - -- 



and the actioa taken by Grwernment cni i t  to improve the utilisrrtion d the 
ctis!ing machinery and equipment- 

14 2 13 L'ri ,nqp, , l  bi hh:ppl, In tbc meantime. the C'ommittce \ u ~ e \ t  that perforaranot in tbc 
d3nrdt-r R o d s  1h- workshops should cope efficiently with the heavy backlog of repair work. 
'.'''lWmel:t The Border Roads Orpicat ion should also enlist the active assirtlrcroc d 

the Army Bast Workshop for carrying out repairs to machincry to the 
maximum extent feasible Governmen: may alw like to examine whetkc 
adequate use ha5 been made of the pwcr delegated by them to  the loull 
formatiom for gettiny the repair work done through thc civil trade where 
thi. is  n more advantagems and cxpeditlour nlternative 

Thr-  C'ommittee \uggest tliat. heforc Ciovernment ythc 
purchasc of additional rnachincry and equipnlent for the Border Road6 
Organisation. they should examine the extent to which such expenditure cur 
be obviated by pressing into service the very large stock of machincry and 
equipment which i s  irt prwent waiting repair in ~ h c  workshops or in the 
field. 

Tbc Comm~itec arc Ji\trcs?ied to note from the figures given by 
Government that. of 1942 i t e m  of machinery. vehiclcs clc. undcr or await- 
ing repair. as many as 726 items arc at thc works-site awaiting evacuatior. 
As admitted by the Secretary. Wtniery of Defence. during evidrncc "tberc 
6 certainly scope for imprtwement." I t  is  also surprising that of 726 Items, 



as many as 377 should be vehicles in regard to which the difficulty re@- 
ing transportation urged by the Department in the case of heavy macbPaMy 
b u l d  normally not exist. The Committee suggest that the D i o r  
ral, Border Roads, should keep a special watch over the evacuation d 
machinery from field to the Rase Workshop by prescribing suitaMe returns 
and by exercising necessary checks through his Inspcdorate. Thc Com- 
mittee need hardly stress that cverv effort should be made to move the 
machines expeditiously to the Ra-c Workshop so as to reduce thew wear 
and tear due to e x p u r e  to the vagarks of the whether as also to reduce 
tlir chances of parts being spirited away from the machines. 

The Committee also wpgelt that Government may consider the 
question of suitably reinforcing the mobile workshop units temporarily by 
seconding men from the B a ~ e  Workshop to attard to repairs to machtntrv r 

'A which cannot be easily moved to the Rase Workshop. 

The Committte notice that no guide-lint< for proviskming of 
spares were evolved in 1964-65 or thereafter. as they were given to uader- 
stand during rvidencc.. The Committee also note from the statement show- 
ing different typm and models of machinery in use in the Bcfdcr R d r  
Organisation that. with a few exceptions, the various types and models of 
machinery were brought into use between 1960 and 1963. Tbe Orgamsa- 
tion would seem to have sufficient experience of the workmg of tbac: 
machines to be able to determine what spare? are required for these 
machines. The Committee are. therefore unable to understand why the 
Organisation should face any difficulty on this account. The Committee 
have no doubt that the matrer will receive the due attention of the Director. 

- . . -. 



'Scientific t-'r;~lrt;~til.*n. :shtv li ionrft:cting .t works - i \ d y ,  rrrrcr die. of thc 
utilisation of the machincry and equipment. Another point the Comruinec 
would like to he considered in this context is whether. an the bask of such 
puide-line5 and a realistic ascewment of the recurring needs for *pare. rate 
contractq muld hc. excc~~red with indipnous lrupOliers to  facilitate pr mfe- 
ment of spares and c.limmatc the delay inwlvtd in tht normal for 
pocurcment . 

. . 
2 . 2 4  1 ransport & Shipping 

(Border Roads DL.- Tk Committee also notice from the statement that there is 8 = 
ve1-t Board, m d t i p k i t y  of models of variouo equipmcnt with the Border Roa& O ~ m i -  

sat icw 'T hic wwitl t!ndouhteiflv complicate the prohlcm of pmcurcment 
of sp;ms Thc Committee would likc Government to  consider how best, 
in fhc intercstc of r:ationnlication. the equipment to  ~ t c d  bc 
~tandardiaed. 

i I ( * &  Thc Committee also note that, in the past three years. no indcats 
for spares were withdrawn due to non-availability of forcipn exchange and 
that for the futurr the Sccrctarv, Border Road* Developmmt Board. har 
been given p o w m  to release fo r e ip  exchange up to certain l i m b  7ho 
Committee arc. however. alarmed to find that 263 indents far spares vrlud 
at Rs. 1.603 lakhc arc pendinp with various authorities like t k  Director 
Gtneral. Sanptic~; ,4 Disyo.cnls. Director C i m l .  Ordnance Factories and 
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Bharat Earth Movers Ltd. 101 of these indents valued at Rs. 774 lam 
have been pending for over a year, the value of inhb pendiq fa over 
3 yean being Rs. 436 lakhs. The fact that cubstantial indents are peading 
over a long period of time iaises the question whether tho Barder R a d r  
Organisation haw taken adequate follow-up action on the indents a d  
maintained close liaison with the supply organisations amcxfnd. 'Iht 
Committee would urge Government to have the matter looked into closely 
so that delavs a t  variws stages are elfmfnatcd. 

While the Committee note the assurance given by the Director General 
that the practice of cannibalisation hai been checked, they feel cmccaed 
that the number of references for cannibalisation continue to be of the 
order of ~ i x  per month. 

The Committee consider that the practice d cana~kl l sah  Ir 
fraught with dan~er  and should be firmly checked. The Committee mid 
like to stresc that the Director General should exercise every care to wt 
that permis.ion for cannibalication is piven only in very exceptional circum- 
stances after makine cure that a serviceable machine would nat thenbg be 
permanent'v imnsired and rendered inoperative. 

The Committee trust that with a long-term forecast of thc require- 
mnts of spares by the Border Roads Chganisatioa aad the - 
pfospect of a sustained demand over a period of ti=, tbe oqpnhtiao a 
be able to induce more manufacturers to undertake the mpoasibilii fa 
the supply of spares. The Committee also trust tbat the propods fat 
indigenous manufacture of Komatsu tractor spares wiIl get under way scum. 



23 2 33 1 ~ J I I S ~ ,  'rt \:?~Pr\z-iG The Committee consider that, as the workshop h v c  M b~ 
Iktrs'cr Hl?& I)evc.T-  abk to fuffil therr repair obiip.~tion\ over s period due to various factors. 

me !# I ? , ,  ar ! i! it p s i b l c  that wmr' FAT! of the cfaff on the rolls of the warksbops may 
be in excesq of requircmm:. Ihc ('ommittee cmsidet that it should be 
p*siblc to -3 adju5t the strength k t w e n  the Base W~kshopr,  a d  tht 
mobile workshops that tt mt In excess of actual mquhmeats. l k  
Committee a h  cugpt  that thc works study by the Dinctoa of ScicntQllc 
Fvaluatam rnd? .Jx, qwdicall! deal with the question of staffing in the 
uorkshops w th~t the .trcngth of staff ir fixed on a mticmal b& with 
referensc to rhc actual out-turn s 



lfl. irlrlrtuni Ikhk Stwe, SA,  
.Municipal mar kc^, Janp~th. 
Ncr ZNhi. 






